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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' HYDERADAD ;.

0.A. No 527/92 : 198 . - '
FA-No. - :

DATE OF DECISION __ 3.7.1992 B

. emMr,N.V.Ramana_ Murthy _______ Petitioner
_Mr,.K.S.R.Anjaneyulu Advocate for the Petitioner(s)
Versus
The Secretary to Gevt. Dept. of
Posts, New Delhi, . Respondent

——__Mr. M.Jaganmohan_Reddy _Advocate for the Responacun(s)

. CORAM :
The Hon’ble Mr. T.CHANDRASEKHARA REDDY,MEMBER(JUDL.)
The Hon’ble Mr. ‘

1. Whether Reporters of local papers may be allowed to see the Judgement?

2. To be referred to the Reporter or not?

AN P

3. Whether their Lordships wish to sce the fair copy cf the Judgement?

4. Whether it n eds to be circulated to other Benches of the Tribunal?
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IN THE CENTﬁAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCEH

AT HYCERALEAD .
wmines ey |
C.A.No, 527/92 4 Date ¢f Crder: 3,7.1992
BETWNEEN
: == ‘Appli
N.V.Ramana Murthy .+ Applicant
AND

1. The Secretary to Govt. .
Dept. of Fests, New Delhi.

2. The Chief Post Master General,
Hyderabed - 1,

3. The Fost Master General,
Visakhapatram.

4. The Superintendent of Post Offlces,

Vizianagaram Division,
VlzianagaramII .+ Respondents,

Coupsel for the Arplicant - .. Mr. K.S5.R.Anjaneyulu

.+ Mr, M,Jaganmohan Reddy—
Counsel fcr the Responcdents

QORAN:
HCN'BLE SHRI-T.CHANDRASEKHARA REDDY,MEMBER(JUDL.'

AL

(Order. of the Single Kember Bench g¢livered b

Hon'ble Shri T,Chandrasekhara Reddy, Member(Sudl.
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Ao

Thitc is an applicstion filedﬁu;der Secticn
1¢ of the Admjnistrative‘fribunels Act to direct the respon- \
dents to promecte the applicent to the next hicher grade
H5G-1II, in the sczle of pay k. 1600-2600 under the BCR
Scheme f£rom the date his junior was promcted with all
contequential berefits and to raes such othcr crder cor

créers as may cdeem fit and-proper in the circumstsnces of

the cacse,

‘2. The applicant is working at present as
{ ) : L . g0,
Sub-Postmaster (L.S.G.) at Lakkavarapukota, Vizianagaram

Division. According to the applicant he has completed

R oL - .
. 26 years of ‘cervice in 19874 The officials in the cadre of

éukbﬁ%mhmmﬁfaééﬁpn completion of 26 yé@ars of service.should

be upgraced with the next higher crade attomatically by wvirtue
cf acceptance of thé cemend for second time bound ptomoéi@g

on completion of 26 years of service uncer biennieezl cadréx
scheme. It is the grieverce of the applicant, though he had
completed 26 years of §ervice as early ac 19§Z§and had become
eligible for consideration for promotion to HSG-II in the
scale of_kt]60042600 that he is not concidered for the same.

Sc the applicant has filed the present CA for the relief

m

as already indicated above.

3.' _ The applicant had putin a‘representation dated
16.4.1992 to the competant autheority for the redressal of .
his grievarce/grievances, Admittedly on the s3id rerresentati

the competant autherity has not vyet pasced final order.

. . ‘ -
4, Today we have heard Mr.K.S5.R,Anjaneyulu,

. . - . .
Advecate for the applicant and Mr.M.Jaganmohan Reddy, Sﬁigg;ng

counsel for the respondents. It is the contention of

sed
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i, The Secretary to Govt, Dapt. of POatu‘
New Delhi, .

2. Th‘ Chief Post: Magter General. Hyderabad-1.
3. The Post ﬁaster Genera;, Visakhapatnam.

4, The Superdintendent of Post Offices,
v1zianagaram Divislon, VizianagaramII,

5. One copy to Mr, K@S.P an janeyulu, Advocate, CA T.Hyd.Bench,

6. One copy to Mr, V\ganu.Nﬁhm,qu% Addl . CGSC. CAT +Hyd, _
7. One spare COpYe. : '

pvit,
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- Mr.K.S.R.Anjaneyulu, l€arned céunsel for the applicant that

there E& no disciplinary proceeding pepd;ng against the
applicant on the date of feview. and no charge memo of any
sort as aéainst the#pplicént was issued and so the deniel of ’
the said promotioh to the applicant is wholly unjustified and
untgnablé in law, It is alsdlhis furthg: contention the

refusal” to give promotion under BCR is illegal and unsustai=-

-nabie‘in law. éo. in view of fhé contentions raised by

ﬁr.K:S.R.hnjaneyqlu, Learned coénsel for the apﬁlicant and as
the said representation of the applicant datég_ i6.4.1992

is still pendiné-with the competant authoritgfgg'final order
is passed thereon, we are of the opinion that}the interests

of the Justice will better be served if this Oa igndisposed of

at the admission stage by giving appropriate directions.

5. Hence we direct tﬁe respondents to dispose of

the said representation of the applicant dated 16?3§T§§Eaand
pass final order #hereon within one month fré% the date of the
receipt of this order. Further, we direct the respondents afte
the said representation of the applicant is decided and final
order is passed thereon, to consider the applicant for the

said promotion{HSG-II) if the applicant is found eligible. 1If
the applicant continues to be aggrieved by the ¢inal order
passgd by the respondents on this representation dated 16.4.92
the applicant would be at liberty to approach this Tribd;al

afresh in accordance with law. Append a copy of the OA to this

order that is sent to the redpondents for information.

%

T - Chewdac ce)Nsae “—L70‘

(T.CHANDRASEKHARA REDDY)
Menmber(Judl,)

Dateds 3rd July, 1992

(Dictated in the Cpen Court) E :? \ -
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